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The Governor is pleased to order the publication of the following English translation

of notification mo. 108/1/8/2001-0X-8—(IV), dated January 17, 2005 for general infor mation ;
No. 108/1/8/2001-CX-3— (IV)
January 17, 2008

Wazrems, the premises named, detailed and described in the Schedule
a place used for purposes of a public character, namely for Oil Supply ;

Axp, WBERNAS, information with respect thereto or the de
thereof, or interference therewith, could be useful to an enemy }

given below {a

struction or obstruction

Now, THEREFORB, in exercise of the powers under subsclause
of the OfficialSecrets Act, 1923 (Act no. XIX of 1023
of Home Affairs notification no. §. 0. 1285,

(d) of clause (8) of section 8
) read with Government of India, Mini stry

dated May 4, 1963, the Governor is pleased to



